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- This application has been £iled by
the applicant se-éking certain directions
and challenging the selection‘ for the
post of Office Superintendent Grade-II

| 4n the civi) Engineering department of

.?.Rai.lwaya» The facts for the purpose

-~ jof disposal of this applicatian are :w

The applicant is presently working
as'Head Clerk in the civil Engineering
department Of N.F .Railwa,y.hialigaon.
Guwahat,ia By Annexure A-2 letter dated
17397 wmtten on behalf of the General
Managerw? intimating to the Secretary

jto CE/MLC %k wax ixgfzxxs® that the autho-

rity decided to hold a selection for
£111ing up 15 vacancies under Chief
Engineer, Maljgaon‘s office. The selec=

“leson would consist of both written test

as well as viva voce test and therefore

it was advised that the Head Clerks
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A Lg;zf.ga ‘mentiened in the said Annexﬂtm A-Z were
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'. _'d‘m be L.ept in readinvss to atppear in the
Written tests In this list é¥£ Head

' ',j:‘clerkst;he applicant'za name alppaared at.

C pe;nd,z.ngs in ° vxew ef the  abo!

81¢i€0u53a By &nnexum A~3 letter dated

' "4.3 298, 18 pe 2rsons were fetmcl successful

ti he calle& f@r vi'ws voee *ﬁlest. In thz.s
;list. applic:ant‘s namen appeared in sldis
In the remarks ca:mm of th@ said letter

| it was written i:hat; t:he app]icant Was

qualified in relaxed standaz‘d. The ethex:
& c:andmates appeared in si sNo«14 afds:.
15 were: alsa quaufiead in fzﬁe similar
manner, whereas sl.Noe13 Gaﬂzrangawxapa&x
was duly qnahfieﬁ‘ After- t.h@ viva voce
test 11- canéidates were. fincﬂ. 1y Qelected

against the 15 vacancies. sri ’Gan*raﬁga

Kap*alinandr.(:hakradhan Mazumdar . wWeres

. selected finally- “The appli ant being

aggrﬁeved at the selection kubmit 3 2

| representatians cn d.ﬁﬁferenL dates s

l

siowever, those mpresentati ons have mt

yei:. b@@n dispased ,f. &ituat ed ‘thus -the
applicant has approa**hec‘i tkﬁis Tribunals
. We have heard Mr A.K «Jain, learned,

_ cceunsel for the applicant anﬁ Mt Fabs
| sarkar, learned Railway stamﬁling ceunself
A {for jt.he reapmdentsa Mr Jaim has stre~

" nuoasly argued heﬁer@ ns thé.t ‘the app1i-
;eant being the semm; mcst. J“fc cand¥thee
.. v wa%esee lecteﬁ by Annemréb a=3 written
, teSL hady Uverlecked withoui any reasons

%sides as per the ru le senilority shouid

, als@ be recogaised by givi.m; the noticnal

marksu However nc notional .penﬁ.erity

. |was given. The applicant ha..-, not been

able to show howdhe is enti?hled te get

L seleetima in- view of the £3 et that
ST ‘detai&s are not available

efore uss
‘I‘his can be done only by thla autherity

beﬁcre whom the repreaenﬁat'icns jare
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e
4,12.98 | not inclined to admit this application.
. feel that the respondent Nc.3 should
dispcse cf the representaticn within
15 days from today by giving a reasoned
order and at the time of passing the
4 order, the respondent No.3 shall consi-
| der the points raised by the applicant
before him. Mr J.L.Sarkar,learned Rail-
way standing counsel shall communicate
the same to the respondent No.3. If the
applicant is still aggrieved by the
decision of the respondent No.3 he may
approach the appropriate authorities.
Mr Jain submits that the authority
has decided to hold written test for
| appointment to the post of 21 Office
8uperintendént Grade II. He prays that
it should be deferred till the disposal
of the representation. & are not incli-
.  ned to pass that type of crder. However,
the applicant may appear in the written
| test without prejudice to her rights
to ba seiséted inlthe’earlier selection.
Application is disposed of. No order

‘Furnish a copy of this order as to costs.

tc Mr J.L.Sarkar to enable . : .
him tc take appropriate f \
action. ’ (
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